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%6 Indemnity,

AOT N O XXVII OF 1919

. [PassED BY THE INDIAN LEGISLATIVE COUNGIL]

(Recewed the assent of t/ze Govemor General on - the 25M
' Septem&er, 1919.) -

An Act to ind®¥nify officers of Government

- and other persons in respect of certain
acts done under martial law, and to pro-
vide for other ‘matters in connectlon
therew1th

"HEREAS owing to the recent d1sorders 111
‘certain distriets in the Punjab and in other
.pwrts of India, martial law has been enforced ;

And whereas it is expedlent to 1ndemn1fy officers -
of Government and other persons in respect of acts;
matters and things ordered or done or purporting to
- have been ordered or done for the purpose of main-

tamlng or restoring order, provided that such acts,
matters or things were ordered or done in good faith .
and in a reasonable belief that they were Necessary for* o
the said purposes ; Xk

, And whereas certain persons have been convmtedj -
" by courts and other authorities constituted or appoint-

ed under martial law, and it is expedlent to confirm

and provide for the continuance of certain sentences -

- ‘passed by such courts or authorities ; ~

It is hereby enacted as follows :— " PR
1. This Act may be called the Indemnlty Act
1919
9. No suit or other legal proceedmg Whatsoever,
Whether civil or criminal, shall lie in any court of law

tary, or agamst any other person acting under the order; -
of




of any such officér for or on a¢count of of in réspect
of any act, matter or thing ordered or done  or pur- -
porting to have been orderéd or done for thi I
of maintaining or reéstoring order in of .

. British India where martial law was enforced, on or
after the 30th of March, 1919, and before the 26%h  of
August, 1919, by any such officer or person ; provided

that such officer or person has acted in good faith and
in'a reasonable belief that his action was necessary for -
the said purposes ; - S :

and if any such proceeding has been instituted
before the passing of this Act it is hereby discharged. g
- 8. For the purposes of section 2 a certificate of a Rulesot -~

. Becretary to Government that any act was done under evidences . .
- the orders of an officer of Ggvernment shall he con- '

clusive proof thereof, and all action taken for the

aforesaid purposes shall be deemed to have been taken
in.geod faith and in a reasonable belief -that it was -
ioen_Ti6COSSAYY therefor unless the contrary is proved. ~

4. Every person confined under and by virtue Of Confirmation. -

any sentence passed by a court or other authority, d contius

- constituted or appointed under martial law and acting mertislisw

~ in a judicial capacity shall be deemed’ to have been *entences . -

lawfully confined and shall continue liable to- confine« .
ment until the expiration of such sentence, or’ until

released by the Governor General in Council or other-

- wise discharged by lawful authority. ; _ i
5. Where under martial law the property of any compenstion
person has been taken or used by any officer of inresecbof .

- Government, whether civil or military, the Governor shie to cortain .
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- General in Council shall pay to such person reason- st
- able compensation for any loss immediately attribut-
able to such taking or using, to be assessed upon

L e

- failure of agreement by a person holding judicial office =~ =
o -not inferior to that of a District Judge to be appoint-
. ¢d by the Government in this behalf.. ‘ S e
"' 6. Nothing in this Act shall—  Savings,

(o) apply to any sentence passed or punishment -
*. inflicted by or under the orders of any * - -
- Commission appointed under the Martial
' Law Ordinance, 1919, -

| | (b)) be
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